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Reluctance of foreign companies for
setting up of new Industries in India

1758. SHRI NAVIN RAVAN"
SHRI MOHAN LAIL PATEL:

Will the Minister of INDUSTRY be
plea:ed to state.

(a) whethe, inspite of incentives
and concessions given to foreign com-
panies, they are reluctant to open
new industries in India:

(b) if so. the reasons therefor;

(c) whether an- study has hecn
made in this regard; and

(b) if so, the reasons therefor;

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SYRI
NARAYAN DATT TIWARI): (a)
and (b). Compaafes with more than
40 per cent foreiga equity and which
are subject to the Foreign Exchange
Regulation Act, 1973 can only estab-





